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 DELHI  SALES  TAX  BILL

 MR,  SPEAKER;  Shri  Pranab

 Kumar  Mukherjee.

 SHRI  INDRAJIT  GUPTA  (Ali-

 pore):  Sir,  item  No.  9  is  to  be

 taken  up  for  further  consideration.

 The  House  is  in  the  middle  of  a  de-

 bate  and  an  hon,  Member  is  already

 on  his  legs.  Have  you  permitted

 jtem  No.  38  to  be  brought  first?  What

 was  being  discussed  earlier  should  be

 taken  first.

 MR,  SPEAKER:  You  are  an  old

 ‘Member.  You  know  that  they  can

 change  the  arrangement  of  the  order

 of  business.

 SHRI  INDRAJIT  GUPTA:
 Was

 your  permission  taken  for  this?

 MR.  SPEAKER:  In  such  matters,

 if  my  permission  were  to  be  taken  on

 each  and  every  thing,  I  would  not

 lave  any  time  for  sleep,

 SHRI  INDRAJIT  GUPTA:  The

 Member  is  already  on  his  legs.  Emer-

 gency  should  not  be  made  an  excuse

 for  all  these  things.  You  are  the

 custodian  of  the  House  and  you  are

 responsible  for  the  business  of  the

 House.  Ministers  cannot  bring  any-

 thing  they  like.
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 THE  MINISTER  OF  WORKS  ANI)
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K,  RAGHU  RA-

 MAIAH):  Sir,  I  shoulg  have,  of
 course,  consulted  the  Opposition  also.
 It  is  a  slip,  if  I  may  say  so.  The

 only  reason  why  we  have  done  this
 is  because  Rajya  Sabha  had  to  pass
 it,  Whatever  they  pass  we  are  tak-

 ing  up  later  and
 whatever  they  have

 to  pass,  we  are  taking  up  earlier.  I

 agree,  I  should  have  consulteq  the
 leaders  on  the  other  side.  It  is  a

 slip.

 SHRI  INDRAJIT  GUPTA:  It  is  all

 Tight.  We  are  also  reasonable  but

 they  should  not  bypass  you  and  us,
 Sir.

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE

 (SHRI  PRANAB  KUMAR  MUKHER-

 JEE):  I  beg  to  move®*:

 “That  the  Bill]  to  consolidate  and

 ameng  the  law  relating  to  the  levy
 of  tax  on  sule  of  goods  in  the  Union

 territory  of  Delhi,  as  reported  by
 the  Select  Committee  be  taken  into

 consideration.”

 My  pred-cessor  had  already  traced
 the  history  of  the  Bill  ang  also  the

 more  important  provisions  of  the  Bill

 while  introducing  it  in  April  1973.  I

 do  not  wish  to  take  the  time  of  the

 House  by  recapitulating  them  again.

 The  Bill  was  referred  to  a  Select
 Committee  on  6th  September,  974

 which  submitted  its  report  on  8th

 April  1975.  The  Select  Committee

 has  examined  the  matter  in  great  de-

 tail  in  the  light  of  the  evidence  ten-

 dered  by  important  trade  bodies,  as-

 aociations  and  representatives  of  State

 Governments  in  the  North  Zone.

 The  report  of  the  Select  Committee

 sets  out  the  details  of  the  amend-

 ments  adopted.  I  need,  therefore,

 bring  to  the  notice  of  the  House  only

 , rene mae

 *Moved  with  the

 —

 recommendation  of  the  President.
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 some  of  the  more  important  changes
 made  in  the  Bill,  These  fall  broadly

 in  three  categories,  namely;

 (a)  Changes  which  will  reduce  irk-

 someness  of  the  procedural  for-
 malities  of  the  trade:

 in  thig  category,  I  should  mention

 that  texable  quantum  in  respect  of

 manufacturers  and  retailers  in  the

 original  Bill  was  Rs  15,000  and  Rs.

 50,000  respectively,  These  have  been

 raiseq  to  Rs,  30,000  and  Rs.  1,00,000

 respectively  in  the  Bil]  as  reported

 by  the  Select  Committee.  This  will

 thus  exclude  many  dealers  with  8

 smal]  turnover.

 The  dealers  will  have  to  issue  cash

 memos  or  cash  bills  only  in  respect

 of  transactions  exceeding  Rs.  10,  the

 limit  specified  in  the  original  Bill  was

 Rs  5

 The  Bill  provides  that  the  sales  tax

 authoritics  should  issue  registration
 certificates  within  a  prescribed  period,

 Provision  has  been  made  for  pay-

 ment  ot  interest  In  respect  of  delayed

 refunds  hy  the  Sales-tax  Department.

 Similarly,  provision  has  also  been

 made  for  payment  of  interest  for  de-

 Javed  payments  by  the  dealers  to  the

 Governm«  t

 (७)  Measures  winch  will  tighten  up

 the  collection  machinery  and  lead

 ४0  an  effectiue  check  on  evasion.

 The  Commissioner  of  Sales-tax  has

 been  empowered  to  demand  in  appro-

 priat:  eases  security  for  proper  cus-

 tody  and  use  of  declaration  forms,

 The  penal  provisions  have  been

 made  more  stringeut  in  respect  of

 certain  offences  which  are  of  a  serious

 nature.  The  penalty  for  such  offen-

 ces  will  be  rigorous  jmprisonment  for

 @  term  which  may  extend  to  6  months

 or  with  fine  or  with  both  and  where

 the  offences  is  a  continuing  one;  8

 daily  fine  not  exceeding  Rs,  200  dur-
 ing  the  period  of  the  continuance  of
 the  offence,

 (c)  Revision  in  the  rates  of  tax:

 The  Bill  originally  provideg  for  a
 rate  of  tax  upto  7  per  cent  as  the
 general  rate  of  tax.  This  is  now  be-
 ing  fixed  at  7  per  cent.

 In  respect  of  goods  included  in  the
 First  Schedule  which  are  normally
 iuxury  goods,  the  Select  Committee
 has  reviseq  the  rates  from  0  to  72

 per
 cent.  This  has  been  done  taking

 into  consideration  the  rates  for  sim-
 lar  items  in  adjoining  States  and
 keep  in  view  the  consensus  in  the
 meetings  of  the  Sales-tax  Regional
 Couneil  for  North  Zone,

 In  respect  of  declareg  goods,  the
 Bull  originally  provided  a  rate  of  tax
 upto  3  per  cent.  hig  was  the  limit
 upto  which  the  States  could  levy  tax
 Yu  dcclared  goods  under  the  Central
 Sales-tax  Act.  Now  with  effect  from
 i-7-975,  the  rate  of  ceiling  upto
 which  the  States  can  levy  tax  on  dec-
 lared  goods  has  been  raised  to  4  per
 cent.  I  am  moving  an  amendment  to
 increase  the  ceiling  limit  to  4  per  cent
 in  spect  of  declared  goods  which  are
 in  the  Secciid  Schedule,

 Provision  is  slso  being  made  for

 taxing  food  or  drinks  served  for  con-
 sumption  in  a  hotel  or  restaurant
 vuith  which  a  cabaret,  floor  show  or
 sir  dar  entertainment  is  provided
 tr  icin,  at  a  rate  of  40  per  cent.

 The  Select  Committee  has  specifi-

 cally  added  the  following  goods  in  the

 exempted  list  (Schedule  III):

 “Cooked  dal,  charcoa},  instrument
 boxes  used  by  students,  chaff-cut-
 ters  and  Persian  wheels,  electric
 motors  including  mono  bloc  pump
 sets  of  3  to  7  horse  power,  hand-

 spun  yarn,  achar  and  morabba,
 scientific  goods,  live-stocks  includ-

 ing  poultry  ang  cotton  padding.”
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 {Shri  Pranab  Kumar  Mukherjee]

 Alimast  dll  the  fecornmendations
 Made  ह... 4  the  Select  Cotmniftes  have
 been  incorporated  in  the  Bill  झ  re-

 ported  by  the  Select  Committee,  <A
 few  which  have  not  been  incorpora-
 cd  in  the  Bill  ean,  if  the  Government
 decide  to  accept,  be  implementeg  by
 issue  of  suitable  notifications  in  exer-

 tise  of  the  delegated  powers  contained
 in  the  Bill,  The  Governméiut  is,

 however,  not  in  8  position  to  accept
 arid  adopt  immediately  one  recom-

 mendation  of  the  Select  Committee
 which  relates  to  making  a  provision
 in  the  Bill  to  penalise  officers  con-

 niving  or  colluding  with  the  tax  eva-

 ders  specially  as  the  Committee  has

 also  suggesteq  that  the  Government

 should  consider  inclusion  of  a  similar

 provision  in  other  taxation  laws.

 This  will  require  detaileq  consultation

 with  the  State  Government  on  an  All-

 India  basis  and  a  decision  arrived  at

 after  discussions  in  the  meetings  of

 the  Regional  Councils  for  Sales-tax.

 In  his  minute  of  dissent,  Shri  Ram-

 avtar  Shastri  has  recommended  that

 coal,  kerosene  and  matches  should  be

 brought  under  the  exempted  list  since

 these  articles  are  useq  mostly  by  the

 poor  and  middle  strata  of  the  popula-
 tion  Coal  is  of  two  kinds,  one  of

 which  ig  commonly  known  as  char-

 coal  used  as  a  domestic  fuel  and  the

 other  useq  mostly  as  an  industrial

 fuel,  The  latter  is  included  in  the

 list  of  goods  declared  to  be  of  special

 importance  in  Inter-State  Trade.

 There  is  already  a  restraint  on  the

 limit  up  to  which  goods  so  declared

 can  be  taxed  under  the  Joca)  sales-

 tax  laws.  The  present  limit  is  4  per

 cent  and  this  cannot  be  exceeded,  For

 over  past  5  years,  coal  for  industrial

 use  has  been  subject  to  taxation  in

 Delhi  and  it  woulg  not  be  desirable
 to  exempt  this  now,  However,  char-

 coal  which  is  sed  by  the  commonman

 has,  orn  the  recommendations  of  the

 Select  Committee,  been  includeq  in

 the  list  of  exempted  goods  erq  no

 sales-tax  will  be  leviable  thereon

 when  the  Bill  a,  enacted,  comes  into

 force.
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 As  regards  kerosene  and  matches,
 they  are  subjected  to  sales-tax  at  the
 general  rate  of  tax  in  ‘the  States  ad-
 joining  Delhi.  The  adjoining  States
 have  been  urging  in  the  meetings  of
 the  Regional  Councils  for  Sales  Tax
 for  levy  of  sales-tax  in  De¥al  on  such
 items  of  mass  consumption  ¢o  that
 there  is  near  uniformity  in  the  rates
 thus  reducing  the  incentive  for  tax
 evasion,  Having  regard  to  all  the  re-
 levant  factors  and  considering  the
 evidence  tendered  by  representatives
 of  sorne  of  the  neighbourimg  States
 in  the  North  Zone,  the  majority  re-

 port  of  the  Select  Committee  has  made
 the  following  recommendations:

 “Tax  on  keroscne  and  matches
 should  be  levied  at  the  first  point
 and  it  should  not  in  any  case  be
 more  than  3  per  cent  on  kerosena

 gid  4  per  cent  on  matches.”

 It  358  proposeg  to  accept  the  majv-

 rity  recommendations  and_  suitable
 action  will  be  taken  for  implementing
 them  when  the  new  law  jis  brought
 into  effect  The  Bill  gives  adequate
 powers  for  giving  effect  to  these  re-
 commendations  by  issue  of  requisite
 notifications  by  the  Administrator.  In

 the  circumstances,  it  is  regretted  thet

 the  Government  is  not  in  a  positior  to

 accept  proposals  made  in  the  minute
 of  dissent  of  Shri  Ramavtz,y  Shastri.

 The  House  is  aware  that  the  Bill

 has  been  carefully  considered  by  the

 Select  Committee  which  has  suggested
 the  Bill  in  the  present  form,  I  there-

 fore,  commend  the  Bill  for  its  unani-

 mous  acceptance  of  the  House.

 Sir,  I  move.

 MR  SPEAKER:  Motion  moved:

 “That  the  Bill  to  consolidate  and

 amend  the  law  relating  to  the  levy

 of  tax  on  sale  df  goods  in  the  Union

 territory  of  Delhi,  as  reported  by

 the  Select  Committee,  be  taken  into

 consideration”  —
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 शौ  रामावतार  शास्त्री  (पटना)
 :

 ध्रध्यक्ष  महोदय,  दिल्‍ली  बिक्री  कर  विधेयक

 हमारे  सामने  है  t  इसके  सम्बन्ध  में  मस्ती  जा

 ने  प्रवर  समिति  की  रिपोर्ट  या  सिफारिश  के
 आधार  पर  भ्र पने  विचार  व्यक्त  किए  हैं।  इस

 विधेयक  कै  उद्देश्यों  पर  प्रकाश  डालते  हुए

 भूतपूर्व  बित  मन्त्री  श्री  के०  आर  गणेश  जी

 ने  जो  कहा  था  उसका  पहला  करा  मै  पढ़ना

 चाहता  हूं  :

 “The  Bengal  Finance  (Sales  Tax)

 Act,  94l,  was  extended  to  the
 union  territory  of  Delhi  jn  1951.

 Experience  of  the  working  of  the
 Act  has  revealed  certain  lacunae  in
 the  law  which  has  resulted  in  eva-

 sion  of  sales  tax.  In  order  to  ensure

 proper  realisation  of  Sales  Tax,
 it  is  necessary  to  plug  loopholes
 in  the  law  and  tighten  up  the
 administrative  machinery  respon-

 sible  for  collection  of  tax”

 दस  उद्देश्य  से  किसी  को  ऐतराज.  नही

 शो  सकता  ।  उद्देश्य  ठीक  है  श्र  इस  उद्देश्य

 बी  सिद्धि  के  लिए  ही  यह  विधेयक  हमारे

 सामने  है  i  इस  विषयक  को  जैसा  मन्त्री  जी

 ने  अवायी  इस  सदन  में  0  अप्रैल,  1973  को

 पेश  कि  दल  गया  था  और  एक  साल  से  ज्यादा

 होने  के  बाद  ५  सितम्बर  io7,  7  इसे

 प्रबल  समिति  के  एस  कोटा  गया  qT  प्रवर

 समिति  ने  काफ़ी  विचार  विमश  के  मात  इस

 साल  के अ्रप्रैल  महीने  मे  सरकार  के  पास

 पति  सिफारिश  भेजी  i]  दिलो  के  लिए

 इस  विधायक  का  बड़!  महत्व  है  |  इस  बिल  के

 जरिए  1-12  बात  की  कोशिश  वी  गई  हूँ  कि

 114  राज्यों  मे  जो  बिक्री  कर  का  हिसाब

 किताब  हैँ,  वहा  जितना  बिक्री  कर  वसूल

 थ्या  जाता  है  उसी  के  पास  वास  यहॉं  भा

 लोगों  को  बिक्री  कर  देता  चाहिए  ।  उसी  बात

 को  करते  की  कोशिश  इस  विधेयक  में  का

 गई  है  ।

 विधेयक  पर  ब्रिटिश  करने  के  सिलसिले  में

 प्रवर  समिति  ने  व्यापारी  वर्गों  से  कौर  दूसरे

 तरह  तरह  के  संगठनों  से  उनकी  राय  मांगी,

 उनसे  ज्ञापन  लिए  भर  तमास  बातों  पर

 गम्भीरता  के  साथ  विचार  करने  के  बाद

 अपनी  सिफ़ारिशें  भेजी  ।  समिति  की  is

 बैठकें  हुई  और  उन  बैठकों  में  तमाम  बातों  पर

 गौर  करने  के  बाद  प्रवर  समिति  से  सरकार

 के  पास  भ्र पनी  सिफ़ारिशें  भेजीं  ।  मोटे  तौर

 पर  मैं  उन  सिफ़ारिशों  से  सहमत  हूं  ।  जरूरत

 इस  बात  की  थी  कि  दिल्ली  बिक्री  कर  विधेयक

 शीघ्र  से  शीघ्र  पास  किया  जाये,  उसे  कार्या-

 कवित  किया  जाये  गौर  शब  तक  के  कानूनों

 में  जो  राज्यों  मे  चल  रहे  हो  या  यहां  पर  जो

 बंगाल  सेक्स  टैक्‍स,  ऐक्ट,  974  लागू  था

 उसमे  जो  खामियां  थी,  जो  कमियां  थी  उन्हें

 ठीक  करके  यहा  के  प्रशासन  को  यह  अ्रधिकार

 दे  दिया  जाये  कि  वे  बिक्री  कर  लोगो  से  वसूल

 करे  ।  लेकिन  जैसा  कि  मन्त्री  जी  ने  ठीक  ही

 कहां,  इसमें  मैंने  अपनी  विनती  की  टिप्पणी

 दी  हूँ  ।  बहुत  बहस  के  बावजूद  मैं  समिति  के

 सदस्यों  की  इस  राय  से  सहमत  नहीं  हो  सका

 कि  जलाने  का  कोयना,  दियासलाई  और

 किरोसिन  तेल  जैसी  ब्रावश्यक  चीजो  पर  भी

 बिक्री  कर  लगाया  जाये  t  मैं  उनकी  इस  राय

 में  सहमत  नहों  हो  सका  ।  यह  सभो  लोग

 जानते  है  कि  इन  तीनो  लोगो  का  इस्तेमाल

 गरीब  से  गरीब  जनता  भो  करता  है  वह  चाहे

 देहातों  मे  रहता  हो  या  शहरो  मे  रहतो  हो  ।

 बहुत  गरीब  जनता  भी  खाना  बनाने  के  लिए

 कोयला  जलाती  हैं  ।  उससे  भी  अधिक  सख्या

 में  जनता  दियासलाई  का  इस्तेमाल  करती  है

 कौर  किरोसिन  तेल  जलाकर  अपनी  झोपड़ी

 को  उजागर  करती  है  ।  इसलिए  इन  तीनों

 चीजो  पर  भी  बिक्री  कर  लगाना  मैं  सही  नहों

 समझता  हूं,  मैं  इसे  जनविरीध्षी  होगी  मानता

 हूँ
 |  इसीलिए  मैंने  इसको  विरोध  किया  बी
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 लि।  रामावतार  यात्रा!

 अपनी  विनती  की  टिप्पणी  भी  दी  ।  सरकार

 "से  मैंने  बहुत  निवेदन  किया  कि  भाप  गरीबी

 “मिटाने  की  बात  करते  हैं,  समाजवाद  लाने  की

 जात  करते  हैं,  लोक  कल्याणकारी  राज्य  की

 बात  करते  हैं  तो  इन  तमाम  बातों  का  मेल

 गरीबों  द्वारा  इस्तेमाल  में  लाई  जाने  वाली

 बीजों  पर  कर  लगाने  से  नहीं  बैठता  है  ।  दूब

 की  बात  हैं  कि  मेरी  बात  मानी  नहीं  जा  सकी

 यद्यपि  भ्रध्िकतर  सदस्य  यह  जरूर  समझते

 थे  कि  अगर  ऐसा  होता  तो  भ्रच्छा  था  ।

 फ़िर  भी  रिपोर्ट  भ्रामक  सामने  है,  हमारी

 विनती  की  टिप्पणी  आपके  सामने  हैं,  मैं  प्रभो

 भी  सरकार  से  इसे  स्वीकार  करने  को  कहुंगा

 आपने  कभी  किरोसिन  तेल  के  सम्बन्ध  में

 बताया  कि  जहां  से  सप्लाई  शुरू  होती  हूँ,  जो

 मूल  स्रोत  हैं  वहां  पर  टैक्स  लगा  रहे  हैं,  वह

 तो  ठीक  है  और  आगे  भो  सरकार  की  होती

 इसी  तरफ़  जानी  चाहिए  कि  सोर्स  पर  हो

 टैक्स  लगाने  की  कोशिश  की  जाये  क्योंकि

 नीचे  शाने  में  तरह  तरह  को  कठिनाइयां  होती

 हैं,  कर  लगाने  में  भी  और  उसको  वसूल  करने

 में  भी  और  उसमें  बहुत  सारा  बिक्री  कर  का

 पैसा  मारा  जाता  है,  व्यापारी  उसको  बचा

 लेते  हैं  ।  इसलिए  रात  पर  हो  कर  लगाया

 जाना  चाहिए  ।  इस  विधेयक  के  जरिए  कुछ
 चीजों  में  त्रोत  की  तरफ़  जाने  को  कोशिश  को

 गई  है,  जैसे  कि  किरोसिन  तेल  पर  भो  कोशिश

 की  गई  हैं  तीन  प्रतिशत  और  माचिस  पर  चार

 प्रतिशत,  कोयले  पर  भी  श्रापने  स्रात  पर  हो

 लगाया  हैँ।  लेकिन  इन  चीजों  का  कौन  लोग

 इस्तेमाल  करते  हैं  इस  बात  को  ध्यान  में  रखते

 हुए  मैं  निवेदन  कागा  कि  श्राप  इन  तीनो

 विस्तारों  पर  कोई  भी  बिक्री  कर  न  लगाने  ।

 श्राप  उदाहरण  दे  देंगे  कि  बहुत  जगह  तमाम

 राज्य  सरकारें  ल  पश्तो  है,  लगाते  होगा,  मैं

 जानता  हैं  लगातो  हैं  ललित  क्‍या  श्राप  एक

 नया  रास्ता  राज्यों  को  नहीं  दिखा  सकते  हैं,

 जो  बिल्कुल  गरीब  लोग  है,  जिन्हें  खाने  को

 महीं  मिलता  उनको  भी  किरोसिन  तेल

 इस्तेमाल  करना  पड़ता  ह--प्रभी  किरोसिन
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 बैल  को  कौन  भी  बढ़  गई  हूँ--ए  /को

 माचिस  इस्तेमाल  व  रनी  पड़ती  हैं  कौर  कोयला

 इस्तेमाल  करना  पड़ता  हैं  इसलिए  आपके

 दिल  में  यह  भाव  उत्पन्न  होना  चाहिए  कि  श्राप

 ऐसे  लोगों  को  टैक्‍स  से  बरो  कर  दें  ।  दूसरी

 तरफ  जो  कर  का  पैसा  बचाने  वाले  लोग  हैं,

 कर  बंधक  हैं,  कर  की  चोरी  करने  बाजे  हैं,

 बड़े  बड़े  मुनाफाखोर  हैं,  गल्ला  चोर  हैं,  बड़े

 बड़े  मोनो पोलि स्ट  हैं,  इजारेदार  कौर  पूंजीपति

 हैं  उन  पर  कर  लगाने  में  तो  कोई  भी  रुकावट

 नहीं  होनी  चाहिए  लेकिन  उनके  प्रति  समय

 समय  पर  श्राप  हमदर्दी  दिखलाते  हैं,  शाप

 उनके  टैक्सों  को  कम  कर  देते  हैं  ।  तो  जितनी

 राशि  आप  इन  तीन  चीजों  पर  बिक्री  करके

 रूप  में  वसूल  करना  चाहते  हैं  उसन  कई  गना

 राशि  श्राप  उन  लोगों  से  वसूल  कर  सकते  है

 मेरा  आपसे  निवेदन  है  कि  जिनके  पास  ज्यादा

 पैसे  हैं,  जो  साधन  सम्पन्न  है  उन  पर  ज्यादा

 टैक्स  लगाइये  ।  इस  देश  मे  जिन  इटा नेदा रो,

 मुनाफाखोरों  और  गिला  चोरो  ने  लूट  का

 राज्य  कायम  कपा  हुआ  है  उनके  लिए  आपके

 दिल  में  हमदर्दी  पेदा  होती  है  ।  तो  उनके  ऊपर

 शाप  टैक्स  लगाये  शौर  गरोब  लागा  को  माफ़

 कर  दें,  यह  मेरा  वापस  बड़े  अदब  के  साथ

 निवेदन  है  ।

 एक  दूसरा  बात  जिसकी  चर्चा  झप  प्रवर

 समिति  की  रिपोर्ट  में  ह ैवह  यह  कि  जो  लोग

 टैक्स  की  चोरी  करते  हैं,  जो  करवंचक  हैं,

 उनको  आप  सख्त  से  सख्त  सजा  देता  चाहते

 हैं,  उनके  लिए  आपने  जेल  जाने  तक  की  सजा

 रखी  है--ठोक  है,  मैं  इसका  स्वागत  करता  हूं  ।

 उनके  ऊपर  ज्यादा  से  ज्यादा  सन्तों  होती

 चाहिए,  उनके  निए  जेब  की  ही  सजा  होनी

 चाहिए  |  आपने  जेल  या  मति  की  सजा  रखो

 थी  तो  मैंने  वहां  इसका  विरोध  किया  था  कि

 जेल  की  कौर  जुर्माने  को  सजा  रखो  जा4,  उसमें

 “या”  नही  होना  चाहिए  ।  क्योंकि  जुर्माने  के

 नाम  पर  आपके  हाकम  थोड़ा  बहुत  जुर्माना

 कर  देंगे,  उनको  जेल  नहीं  भेजेंगे  |  ऐसे  कर वं बक

 जो  सरकार  को  और  जनता  को  घोड़ा  देते  हैं,
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 जो  देश  का  शोषण  करते  हैं  उनको  जैल  की  सजा

 देने  के  साथ  साथ  जुर्माना  भी  यदि  श्राप  उससे

 'जै  सकें  तो  ले  में  ।  “या”  कर  देने  से  वे  लोग

 'सजा  से  बच  जाते  हैं  तो  उनके  लिए  शापने

 नभ  किया  लेकिन  कल  भी  जैसा  कि  मैंने

 टैक्सेशन  लाश  पअ्रमेण्डमेल्ट  बिल  पर  बोलते

 हए  कहा  था  कि  जो  कर वंचकों  के  मददगार

 अधिकारी  और  भ्रमर  हैं  उन्हें  भो  सजा  दें  ।

 मन्त्री  जी  ने  कल  कह  दिया  कि  मैं  सभी  को

 चोर  समझता  हूं,  ऐसा  नहीं  है  लेकिन  काफी

 संख्या  में  ऐसे  लोग  हैं  जो  गड़बड़  करते  हैं,

 टैक्स  इलेवन  में  टैक्स  चोरों  की  मदद  करते  हैं

 तो  उनके  लिए  आपने  कोई  भी  सजा  की

 व्यवस्था  नहीं  की  है  |  कमेटी  ने  ऐस।  सिफारिश

 की  है  कि  और  जिसके  लिए  आपने  कहा  कि

 राज्य  सरकारो  और  दूसरे  स्तरों  पर  विचार

 करने  की  जरूरत  है  1  मैं  फिर  कमेटी  को  सिका-

 रिशों  को  दोहराता  नहीं  चाहता  हुं  ।

 “The  Committee  recommends  that

 there  should  be  a  provision  in  the
 Bill  to  penalise  officers  comuiving
 or  colluding  with  the  tax  evaders.

 The  Government  should  also  consi-
 der  to  include  similar  provisions  in

 other  taxation  laws,”

 तमाम  कर  सम्बधी  कानूनों  में  इस  तरह

 की  व्यवस्था,  इस  तरह  का  अनाज,  इम  तरह

 की  धारा  लाई  जानी  चाहिये  |  अगर  कोर्ट

 अधिकारी  किसी  कर-बिक  को  मदद  करता

 है,  तो  जो  सजा  कर-बोबक  को,  कर-छिपाने

 वाले  को,  कर-याने  वे,  ने  का  देव  है,
 लड़ों  संज्ञा

 अधिकारी  को  भी  दी  जाती  चाहिये  जो  कर-

 चोरों  के  साथ  मिलो-भगत  करते  हैं,  साठगांठ

 करते  हैं  |  मैं  चाहता  हूं  कि सरकार  इस  पर

 ज्यादा  से  ज्यादा  गम्भीरता  के  साथ  विचार

 करके  फौरन  निकट  भीतर  में  तमाम  हैवानों

 में  इस  तरह  का  संशोधन  लाये  ताकि  हम

 ज्यादा  से  ज्यादा  कर-बं  चक्रों  को,  ज।  टैक्स  को

 चोरी  कर  लेते  हैं,  करवा  जाते  हैं,  उनको
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 रोक  से  और  अपने  देश  की  भाव  को  बढ़ा

 सकें,  सरकार  की  जाये  को  बढ़ा  सकें,  सरकारी

 खज़ाने  में  ज्यादा  से  ज्यादा  पैसा  ला  सकें

 जब  कोयला,  किरासिन  तेल  और  माचिस

 को  बिक्री  कर  से  मुक्त  करने  की  मांग  मैंने  उस

 कमेटी  में  की  थी,  उस  समय  वहां  कुछ  ऐसे

 सदस्य  भी  मौजूद  थे,  जो  इस  समय  यहां

 मौजूद  नहीं  हैं,  जैसे  माक्सवादी  कम्युनिस्ट

 पार्टी,  सोशलिस्ट  पार्टी,  जनसंघ  के  सदस्य,

 इत  लोगों  की  उस  समय  कोई  आवाज़  सुनाई

 नहीं  पड़ी  ।  बल्कि  उन्होंने  उसका  समर्थन

 किया  ।  जब  उनकी  झ्रोर  से  यहां  कोई  विनती-

 टिप्पण  ही  नही  है  तो  यही  माना  जाना  चाहिये

 कि  उन्होंने  वहां  उसका  समर्थन  किया  ।  इस

 बात  को  देख  कर  मुझे  ताज्जुब  होता  है,  यह

 कैसा  ढकोसला  है,  कैसा  पाखण्ड  है  ।  हम  बाहर

 तो  कहें  कि  क्रियाहीन  तेल  पर  कोई  बिक्री  कर

 नही  लगना  चाहिये,  कोई  टैक्स  नहीं  लगना

 चाहिये,  दिय/मलाई  पर  कोई  टैक्स  नहीं

 लगता  चाहिये,  जलाने  के  कोयले  पर  कोई

 टैक्स  नही  लगता  चाहिरे,  लेकित  जब  पीलिया-

 मेंट  में  आयें  तो  चुपचाप  उसका  समर्थन  करें--

 यह  कपी  नीति  है  ।  मुझे  श्रफमोस  है  कि  मेरे

 वे  साथी  लोग  यहा  मौजूद  नहीं  हैं,  सम्भवत:

 वे  इप  समय  यहा  होते  तो  उनमे  से  कुछ  हो

 सकता  हे  मेरा  समर्थन  करते  ।  लेकिन  उनकी

 यह  नीति  समझ  में  नहीं  भाई--जानता  में

 भाषण  कुछ  करे  और  जब  यहां  सरकार  द्वारा

 बिल  बनाने  को  बात  झपे  तो  दूरो  बात

 कहें  |

 अन्त  में  मुझे  यह  निवेदन  करना  है---

 अभी  मन्त्री  जी  ने  चर्बा  को  कि  जो  डिक्लेग्र्ड

 गुड्स  होंगे,  जिनकी  घोषणा  कर  दो  जायगा,

 उन  पर  3  परप्तेम्ट  की  जगह  4  परसेन्ट  लगेगा  ।

 लेकिन  यह  बात  प्रवर  समिति  में  नहीं  झाई

 थी,  शायद  ग्राहको  बाद  में  मालूम  [न.1  कि

 दूसरे  राज्यों  में  ऐसा  हो  गया  है,  वहां  बढ़ा

 दिया  है,  इसलिये  भाप  भी  उसको  बढ़ाता

 चाहते  हैं  -  में  समझता  हूं  कि  यह  मुनासिब
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 [ai  रामवतार  शस्त्र ।  ]

 बात  नहीं  है,  भार  को  इसे  नहीं  बढ़ाना  चाहिये

 था  1  प्रवर  समिति  ने  आपके  पास  जो  सीमा-

 शशि  की  थी,  भ्र पनी  जो  राय  भेजी  थी,  उसको

 ही  आपको  पूरा-पूरा  मानना  चाहिये  था  ।

 लेकिन  आपने  चेस  न  करके'  एक  नया  सै शी घन

 पेश  कर  दिया  ।  मैं  इस  संशोधन  को  मुना-

 सिंध  नहीं  समझता  हूँ  और  प्रवर  समिति  के

 निर्णय  को  इस  प्रकार  बदलने  को  भी  मैं  ठोक

 नहीं  समझता  हूं  ।

 मैं  समझता  हूं  कि  इस  कानून  के  ज़रिये

 श्राप  जरूर  कर-बंधकों  को  पकड़ने  की  कोशिश

 करेंगे,  उन्हें  सजा  देने  की
 कोशिश  करेंगे,

 आमदनी  में  वृद्धि  हो  ऐसा  उपाय  करेंगे--

 एसा  अधिकार  आपको  यह  विधेयक  दे  रहा

 है  .  इसमें  शौर  भी  बहुत  सारी  बातें  कही  गई

 हैं,  जिनका  मैंने  समर्थन  किया  था,  लेकिन  जिन

 तीन  बातों  पर  मेरी  सहमति  नहीं  थी,  उनके

 सम्बन्ध  में  मैंने  अपनी  विनती-टिप्पणी  दी

 थी  ।  मोटा-मोदी  तो  में  समझता  हूं  कि  यह

 बिल  ठीक  है,  लेकिन  6  जाने  तब  ठीक  होगा

 जब  बाप  मेरी  विनती  को  स्वीकार”  शर्ते  हुए

 कोयला,  दियासलाई  और  किरासिन  तेल  को

 ब्यूरो  कर  से  मुक्त  कर  देंगे  ।
 अगर  सरकार

 प्रभी  भी  गरीब  जनता  का  समर्थन  चाहती  है,

 जो  समाज  में  सबसे  ज्यादा  कुटे-पिसे,  उपेक्षित

 लीग  हैं,  यदि  उनकी  हमदर्दी  चाहते
 हैं.  ता

 इन  तीन  चीज़ों  को  बिक्री  कर  मे  मुक्त  कर  देना

 चाहिये,  बिना  इस  बात  का  विचार  किये  कि

 दूसरे  राज्य  क्या  कर  रहे  हैं,  श्रमिकों  स्वयं  एक

 आदर्श  उपस्थित  करना  चाहिये  ।

 इन  शब्दों  के  साथ  मोटा-मोटी  मैं  इस

 बिल  का  समर्थन  करता  हूं  ।

 SHRI  PRANAB  KUMAR  MUKHER..

 JEE:  Sir,  I  am  grateful  to  the  hon’ble

 House  that  the  Bill  is  going  in  be

 pasemd  almost  without  any  discussten.

 JULY,  2a,  095  Dethi,  Sqles  Tam  Milk  ay

 The  hop.  Mamber  hag  Just,
 lighted  thoge  points,  the  4  ae  one,

 ~

 tions  of  the  Select  Committee,  arid  in

 my  introductory  ‘remarks,  I  kave
 covered  some  of  the  points  in  antici-
 pation  that  he  is  going  to  raise  these:

 points.  So  far  as  the  amendment  is

 concerned,  Sir,  it  is  an  enabling  pro-
 vision  becauge  the  Finance  Act  has
 been  amended  &nd  when  it  was  dis-

 cusseq  in  the  Select  Committee,  it
 was  also  pointed  out  at  that  level  that
 we  should  bring  it  on  par  with  the
 central  sales  tax.  By  amending  the
 Finance  Act,  sales  tax  has  been  raised
 from  3  per  cent  to  4  per  cemt  and  this

 ig  an  enabling  provision  that  the  ceil-
 ing  should  not  be  more  than  4  per
 cent.  But,  it  does  not  mean  automati-
 cally  that  it  should  be  fixed  at  4  per
 cent.  It  can  be  reduced.  It  can  be
 fixed  at  less  than  4  per  cent  and  the
 maximum  ceiling  is  put  forwarg  to

 bring  it  in  conformity  with  the
 amonded  provision  of  the  Finance  Act.
 That  is  why,  I  want  to  move  this
 amendment,

 The,  hon.  Member  has  also  high-
 lighted  the  point  in  regard  to  salos
 tax  on  kerosene  and  match  box.  But,
 at  the  same  time,  We  shall  have  to
 keep  in  mind  that  it  is  not  merely  in
 the  Union  Territory  of  Delhi,  but  in
 almost  all  States,  there  is  sales  tax  on
 these  two  items,  If  I  can  quote  the
 rates  in  some  of  the  States,  in
 Haryana  it  is  7  per  cent;  in  Himachal
 Pradesh  it  ig  6  per  cen;  in  Punjab  it
 is  6  per  cent;  in  Rajasthan  it  is  7  per
 cent  and  in  UP  it  is  7  per  cent.  I  am
 Just  quoting  the  rates  levied  in  the
 neighbouring  States.  It  is  known  to
 the  hon.  Member  that  this  is  a  provi-
 sion  on  which  we  had  a  g20d  deal  of
 deliberation.  Keeping  the  distributive
 character  of  the  Delhi  trade  and  other
 points  in  view,  we  have  fixeq  sales
 tax  not  at  par  with  the  peighbouring
 States  but  at  the  reduced  rate.

 T  have  also  tried  to  cover  the  third
 point  which  the  hon,  Member  men-
 tioned.  It  is  true  that  those  people
 who  collude  with  the  tax  evaders
 should  be  penalized.  {¢  may  be  poséti«
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 bie  that  the  existing  provisions  whith

 deal  with  these  type,  of  offences  may

 hot  be  adequate.  But,  at  the  sume

 time,  Sir,  it  has  to  be  kept  in  mind

 that  this  is  not  the  only  piece  of  tax

 legislation;  there  are  various  other

 provisions  also,  Therefore,  in  ordet

 to  make  an  over-all  assessment,  I

 have  indicated  that  this  ig  a  matter

 which  requires  some  detailed  exami-

 nation  ang  in  regarg  to  which,  State

 Governments  have  also  to  be  consult.
 ed.  Sales  tax  is  not  administered

 merely  by  the  Delhi  Administration
 or  by  the  Central  Government;  certain
 other  States  also  come  into  the

 picture.  Other  tax  laws  are  aleo  there

 administereg  by  the  Central  Govern-
 ment,  and  at  the  appropriate  time,  it
 would  be  possible  for  us  to  take  an
 overall  view  so  far  as  this  particular
 point  is  concerned  and  if  necessary
 amendments  can  be  made.

 With  these  words,  I  request  the  hon.
 House  to  consider  this  Bill

 MR,  SPEAKER.  The  question  is:

 “That  the  Bill  to  consolidate  and
 amend  the  law  relating  to  the  levy
 of  tax  on  sale  of  goods  in  the  Union

 territory  of  Delhi,  as  reported  by
 the  Select  Committee,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 MR.  SPEAKER:  We  shall  now  take

 up  clause-by-clause  consideration.

 There  are  no  amendments  to  clauses
 ‘2  and  3.

 The  question  is:

 “That  Clauses  2  ang  3  stand  part
 Of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3  were  added  to  the  Bill

 (Amdt.)  Bill

 ;

 Clause  4-—  (Rate  of  tax)

 MR.  SPEAKER,  We  shall  take  up
 Clause  4.  There  is  one  Government

 amendment,  amendment  No.  1,

 *Amendment  made:

 “Page  5,  line  5,—

 for  “three  =  ya  9?  wbstetute

 “four  paise”

 (Surt  PraNnaAB  KUMAR  MUKHERJEE)

 MR.  SPEAKER:  The  question  is:

 “That  clause  4,  as  amended,  stand

 part  of  the  Bill”.

 The  motion  was  adopred,

 Clause  4,  as  amended,  was  added  to

 the  Bill.  Clauses  5  to  75,  the  First

 Schedule,  the  Second  Schedule,  the

 Third  Schedule,  Clause  i,  the  Encting

 Formula  and  the  Title  were  added  to

 the  Bill.

 SHRI  PRANAB  KUMAR  MUKHER-

 JEE:  I  move;

 “That  the  Bill,  as  amended,  be

 passed”.

 MR.  SPEAKER:  The  question  is:

 “That  the  Bill,  as  amended,  be

 passed.”

 The  motion  was  adopted.

 42  42  brs,

 DEFENCE  OF  INDIA  (AMEND-

 MENT)  BILL—contd.

 MR.  SPEAKER.  We  will  resume

 further  consideration  of  the  following

 motion  moved  by  Shri  K.  Brahma-

 nanda  Reddy  on  the  28h  July  1975,

 namely:

 ‘That  the  Bill  to  amend  the  Def-

 enve  of  India  Act,  97l,  as  passed  by

 Rajya  Sabha,  be  takem  into  consi-

 deration”.

 Shri  Jharkhande  Rai  may  continue

 his  gpeech.

 “Amendment  movelg  with  the  recommendation  of  the  President.

 «ame


